IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Rajesh Dheeraj Lal Soni.
CC No. CBI-72/2019

05.08.2020

Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI.

None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh
link for joining of video conferencing and only one permanent link will be
sufficient, none on behalf of the accused has joined the proceeding. The
directions in the circular were circulated to all the Bar Associations and Bar
Council of Delhi. Hence the matter cannot be taken up without the
appearance of the counsel or the accused and hence be listed for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through

electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Abdul Kalam Azad.
CC No. CBI-434/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI through VC.
Proxy counsel Ms. Shinky Goyal (through VVC) for accused Ashiq
Ali Ansari who is last remaining accused in this case and trial has
been abated regarding other accused.

In view of the prevailing pandemic of COVID-19 as per
directions of Hon’ble High Court and Ld. District Judge, the submissions on
application for bail are heard through Video Conferencing using CISCO-
WEBEX App from my own residence. The link has been sent by the Reader Sh.
Nitin Jain as per the administrative directions of Ld. District Judge.

Proxy counsel submits that trial in this case has been stayed by

Hon,ble High Court. In view of same, be listed for 02.12.2020.
Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Bajrang Gupta.
CC No. CBI-408/2019

05.08.2020

Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI.

None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh
link for joining of video conferencing and only one permanent link will be
sufficient, none on behalf of the accused has joined the proceeding. The
directions in the circular were circulated to all the Bar Associations and Bar
Council of Delhi. Hence the matter cannot be taken up without the
appearance of the counsel or the accused and hence be listed for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through

electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Israfil Laskar .
CC No. CBI1-510/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Ld. PP for CBI.
None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby s common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh link
for joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding. The directions in the
circular were circulated to all the Bar Associations and Bar Council of Delhi.
Hence the matter cannot be taken up without the appearance of the counsel or
the accused

Further, in view of the guideline issued by Ld. District Judge vide

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Pankaj Chawla
CC No. CBI-331/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Ld. PP for CBI.
None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh link
for joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding. The directions in the
circular were circulated to all the Bar Associations and Bar Council of Delhi.
Hence the matter cannot be taken up without the appearance of the counsel or
the accused

Further, in view of the guideline issued by Ld. District Judge vide

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Goverdhan Mehto
CC No. CBI-76/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Sh. Pankaj Gupta, Ld. PP for CBI through VC.
None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh link
for joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding. The directions in the
circular were circulated to all the Bar Associations and Bar Council of Delhi.
Hence the matter cannot be taken up without the appearance of the counsel or
the accused

Further, in view of the guideline issued by Ld. District Judge vide

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Devi Ram.
CC No. CBI-81/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Ld. PP for CBI.
None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh link
for joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding. The directions in the
circular were circulated to all the Bar Associations and Bar Council of Delhi.
Hence the matter cannot be taken up without the appearance of the counsel or
the accused

Further, in view of the guideline issued by Ld. District Judge vide

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Swaran Kumar Chopra
CC No. CBI-53/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Mohd. Farid, Ld. PP for CBI through VC.
Ld. Counsel Sh. Chandra Verma for accused Sriniwasan through
VC..
Ld. Counsel Sh. Vishwajeet Sharma, for accused S.K. Chopra
through VC.

In view of the prevailing pandemic of COVID-19 as per
directions of Hon’ble High Court and Ld. District Judge, the submissions on
application for bail are heard through Video Conferencing using CISCO-
WEBEX App from my own residence. The link has been sent by the Reader Sh.
Nitin Jain as per the administrative directions of Ld. District Judge.

Ld. Counsel for accused Sriniwasan states that judgment may be
pronounced on the written submission and on the record available. However,
Ld. Counsel for accused S.K. Chopra submits that he wants to address oral
arguments. In view of same, case be listed for final arguments on 07.08.2020
at 12.30 pm.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM AC],
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Rajiv Ghatak and Others
CC No. CBI-63/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Mohd. Farid, Ld. PP for CBI through VC.
Sh. Pankaj Jakhmola, Ld Counsel for accused no. 19 Dr. Vibhu
Garg through VC.
Sh. Gaurav Kakkar, Ld. Counsel for accused no. 20 Dr. Mansi
Ashok Desai through VC.
Sh. Dhruv Sehrawat, Ld. Counsel for accused no. 16 Dr. Yogita
Karwal through VC.
Other accused persons or their counsels are not present.

In view of the prevailing pandemic of COVID-19 as per
directions of Hon’ble High Court and Ld. District Judge, the submissions on
application for bail are heard through Video Conferencing using CISCO-
WEBEX App from my own residence. The link has been sent by the Reader
Sh. Nitin Jain as per the administrative directions of Ld. District Judge.

In view of the guideline issued by Ld. District Judge vide circular
No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 03.12.2020.

Copy of this order be provided to the counsels for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM AC],
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Prit Pal Singh.
CC No. CBI-57/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Ld. PP for CBI.
None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh link
for joining of video conferencing and only one permanent link will be sufficient,
none on behalf of the accused has joined the proceeding. The directions in the
circular were circulated to all the Bar Associations and Bar Council of Delhi.
Hence the matter cannot be taken up without the appearance of the counsel or
the accused

Further, in view of the guideline issued by Ld. District Judge vide

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020, evidence
proceedings are not required to be conducted at this stage, hence list the matter
for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM AC],
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Raman Gupta.
CC No. CBI-136/2019

05.08.2020

Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI.

None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh
link for joining of video conferencing and only one permanent link will be
sufficient, none on behalf of the accused has joined the proceeding. The
directions in the circular were circulated to all the Bar Associations and Bar
Council of Delhi. Hence the matter cannot be taken up without the
appearance of the counsel or the accused and hence be listed for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through

electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Jai Paudyal.
CC No. CBI-253/2019

05.08.2020
Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.

Present: Ld. PP for CBI.
Accused Jai Paudyal in person through VC.

In view of the prevailing pandemic of COVID-19 as per
directions of Hon’ble High Court and Ld. District Judge, the submissions are
heard through Video Conferencing using CISCO-WEBEX App from my own
residence. The link has been sent by the Reader Sh. Nitin Jain as per the
administrative directions of Ld. District Judge.

Accused submits that quashing proceeding are pending before
Hon’ble High Court for 04.09.2020

As per his request, list the matter for 03.11.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through
electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial
file.

( ASHOK KUMAR)
ACMM-2 CUM AC],
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Mohan Bharti
CC No. CBI-113/2019

05.08.2020

Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI.

None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh
link for joining of video conferencing and only one permanent link will be
sufficient, none on behalf of the accused has joined the proceeding. The
directions in the circular were circulated to all the Bar Associations and Bar
Council of Delhi. Hence the matter cannot be taken up without the
appearance of the counsel or the accused and hence be listed for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through

electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ,
ROUSE AVENUE COURT COMPLEX, NEW DELHI

CBI VS Usha Rawat Anr.
CC No. CBI1-99//2019

05.08.2020

Today’s date of hearing is kept in the above mentioned case in
view of the circulars issued by Ld. District Judge from time to time keeping the
en bloc date of hearing.
Present: Ld. PP for CBI.

None for accused.

Despite the directions of Ld. DJ issued vide circular No. E-8051-
8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby common URL was
generated for the smooth functioning of the court on video conferencing on
CISCO-WEBEX platform whereafter the host will not require to issue fresh
link for joining of video conferencing and only one permanent link will be
sufficient, none on behalf of the accused has joined the proceeding. The
directions in the circular were circulated to all the Bar Associations and Bar
Council of Delhi. Hence the matter cannot be taken up without the
appearance of the counsel or the accused and hence be listed for 05.09.2020.

Copy of this order be provided to the counsel for accused and
Ld. PP for CBI as per the guideline framed by Ld. District Judge through

electronic mode/email/WhatsApp if so requested and be also uploaded on
the official Website of Delhi District Court. Ahlmad/Asstt. Ahlmad is also
directed to take a print out of the ordersheet and tag the same in the judicial

v

( ASHOK KUMAR)
ACMM-2 CUM ACJ,
ROUSE AVENUE COURT,
NEW DELHI-05.08.2020



